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IN THE INCOME TAX APPELLATE TRIBUNAL “SMC” BENCH KOLKATA
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BEFORE SHRI GEORGE MATHAN, JUDICIAL MEMBER
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PAN No. :AAICA 1909 P

(3rreedt /Appellant) : (et / Respondent)
et Y 317 @ /Assessee by -| Shri K.S.Rai, CA
TSET &Y AT & /Revenue by :| Shri S.B. Chakraborthy, Addl. CIT-Sr.DR
geTars &1 @ / Date of Hearing : | 02/07/2025
TyoTr T gr@/Date of Pronouncement | | 02/07/2025

MMEA/ORDER

This is an appeal filed by the assessee against the order of the Id
CIT(A), National Faceless Appeal Centre (NFAC), Delhi, dated 26.10.2023,
passed for the assessment year 2009-2010.

2. Shri K.S.Rai, Id. AR appeared on behalf of the assessee and Shri
S.B.Chakraborthy, Id.Sr. DR appeared on behalf of the revenue.

3. It was the submission of the Id. AR that the assessee has field page
book containing 253 pages. It was submitted that the assessee could not
provide the details before the Assessing Officer in its entirety. It was also
submitted that the assessee may be given one more opportunity to
represent its case before the Id. AO, so that the assessee could be able to
provide the details to substantiate its case for the year under consideration

before the I1d.AO.
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4. In reply, Ld. Sr. DR supported the orders of the Id. AO and the Id.
CIT(A). It was the submission that restoring the matter to the file of Id. AO
would be, in fact, giving the assessee a second round which should not be
granted.
5. A perusal of the assessment order shows that the assessee was
unable to furnish the details as asked for. The Assessing Officer has also
in the assessment order has specifically mentioned that details have not
been produced as called for. A further perusal of impugned order passed
by the Id. CIT(A), shows that the assessee has not cooperated in the
appellate proceedings However, |d. AR before us requested for one more
opportunity to produce the documents before the I1d.AO to file all the details
as required. In such circumstances, in the interest of justice, we restore the
issues to the file of Id. AO for readjudicating the issues on merits after
granting the assessee adequate opportunity of being heard. The assessee
Is also directed to cooperate with the Id. AO in the readjudication
proceedings, positively.
6. In the result, appeal of the assessee is partly allowed for statistical
purposes.

Order dictated and pronounced in the open court on 02/07/2025.

Sd/-
(STTST ATYH)
(GEORGE MATHAN)
1% §EET / JUDICIAL MEMBER

FIThIdT Kolkata: f&sTies Dated 02/07/2025
Prakash Kumar Mishra, Sr.P.S.
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